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When the case was taken up for adw1551en, Ld Advocate
Mr., N.P.Sngh, appearing on behalf of the State of Manlpur, suybmits

. that the 1nstant applicetion has become 1nfructuous since the lres~

pondent Stete of Manipur has cancelled the impugned order,under‘

challenge by order dated 16,1,98 and he has produced the letter

for my peru%al. Mry T. Sarkar, 1d. Advocate appears on behalf|of

the applicaht. He hias no ohjection to pass appropriste order.
\ :

In view of the aforesaid circumstances, I find that

2. e

applicationéhas become infructuous for the reasons stated above and

accerdinglyzthe application is dispocsed of awarding no costs,
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( D. Purkayssthal)
Member(J)




